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. Notice before admission was issued
t to the respondents,

. Mr. G. Sarma, Addl.'C.G.S.C. seeks to
appear for respondent no. 1,

Mr.'Séngupta states that Mr, Acharyyé
who is transferred from Silchar to
] ' s Dibrugarh is expected to join soon
| and till that time the applicant will
be continued at Dibrugerh pending
consideration of his representation,
.. Annexure 5, which though was being
. . considered the applicant rushed to
2 ' file this application in the Tribunal.
v . . He also assures that the request of
! ' the spplicant to allow him to continu
‘ at Dibrugarh till the HoS. L‘s;mexamln
1 “ation of his daughter is overasympathe
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1_ thé respondent no, 3 consider and
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:  withdraw the application with'sliberty
. -.to file fresh application if occasion
P . arises. Consequently the respondent

s ' no. 3 is directed to deal with the

: representatlon of the appllcant in th
' lightﬁwhat is noted above and inform

' *the appllcant ‘about its result.
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